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MR. DEPUTY CHAIRMAN: Let us not make any comment before we know
what the reason 1s. Let us not make any such comments. We do not know there may

be genuine reasons.
SHRI PREM CHAND GUPTA: Then they should inform the House.
MR. DEPUTY CHAIRMAN: I will look into it.

SHRI PREM CHAND GUPTA: Sir, getting nominated and not attending the

House is not desirable. This is unfair ... {Interruptions)...

MR. DEPUTY CHAIRMAN: Guptaji, I will look into it and come back to the

House.

RULINGS BY THE CHAIR—Contd.

Non-listing of Short Duration Discussion on unprecedented spurt and violence

in Gaza and West Bank Area of Palestine in today’s agenda papers
DR. V. MAITREYAN: Sir, I want to make a submission.

MR. DEPUTY CHAIRMAN: T want to give my ruling.

DR. V. MAITREYAN: Sir, just one sentence before that. In the moming, when we
were discussing, I expressed my anguish. But in that anguish, if some of the Members

have felt hurt, I sincerely feel sorry for that.
MR. DEPUTY CHAIRMAN: That is good.

SHRI GHULAM NABI AZAD: Mr. Deputy Chairman, Sir, I am very happy that
my friend has said sorry. But 1 think there was nothing personal against him. Yes, my
objection was that we have been discussing Sri Lanka, and we are equally concerned
about the Tamil people in Sri Lanka. And, T think, nobody has done so much as our

Government has, and we expect the same thing from the other Government as well
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At the same time, it is not for the first time that we wanted to discuss about wars
going on in different parts of the world or, for that matter, human rights violations in
different parts of the world. We want to discuss about human rights violations going
on there, and we want total peace in West Asia. I have already mentioned the reasons
why we want peace in West Asia. Keeping that in mind, now, the Ruling Party knows
much better than the Opposition about the latest development. What we were given to
understand, since yesterday till today afternoon, was that the Government did not want
to discuss any 1ssue against or in favour of a friendly country or a country with whom
we have diplomatic relations. That is accepted. But now, I think, everything has been
made clear after the hon. Prime Minister of India has signed the BRICS Declaration,
which speaks so much about Israel and Palestine. Now, after having been signed it
by no less than the Prime Minister of India, there should not be any reservation to
the Ruling Party to discuss the subject. So, the plea, which the Ruling Party has been
taking since morning, has been demolished after the Prime Minister of India became

a signatory to the BRICS Declaration.

SHRI M. VENKAIAH NATIDU: Sir, I would like to respectfully submit that as
far as the Government 1s concerned, the Government has made its stand clear. The
Minister had written a letter to the hon. Chairman, and the Chairman has given his
view. Then, the Leader of the House has written to the Chairman saying that the

Government is willing to discuss this issue but at an appropriate time, as decided.

..{Interruptions)... 34 1T W & forg dar 7= 1 .. (9.,

MR. DEPUTY CHAIRMAN: Please listen. ...(Interruptions)... No, please, don’t

make a comment. ...(Inferruptions)...
i1 X SUANA : ARG S, AT ARIS 7 Bl

sft v, ddar Ay § AR TET gon, #§ gl §1 <@ g LJ(@eE).. § o
el dIadl _tji, DR D AT I ...(FGIT)... We heard the Deputy Leader and the
Leader of the Opposition, and I am willing to hear others as well. And that has

been the practice in the House when the Deputy Leader or the Leader of the
Opposition or any other senior Member speaks. My request is this. I have also been
in this House for the last 16 years. My point is that if T am saying something, then,
they should listen to me. If they are speaking, then, this side also has to give a
patient hearing. Otherwise, we will not be able to discharge our responsibilities.
That 1s No.1. Secondly, as 1 told you, the Minister of External Affairs had a view,
and she has written to the hon. Chairman. The Chairman has given some [inal

decision, and the Govermnment is abiding by the decision of the Chairman. The
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Leader of the House also has written a letter to the Chairman expressing that the
Government is willing to discuss it. My only plea is, let us decide it in the Business
Advisory Committee and, in the meanwhile, the House should not be deprived of an
opportunity of discussing the Railway Budget which is very important. At the end of
it, T leave it to vour wisdom. I am not questioning it. From my side, from the
Govemment side, we are ready to discuss that issue and we are ready to discuss the
Railway Budget as well. So, please allow the discussion on the Railway Budget Let
us decide the timing for the discussion on that issue and then move ahead.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Yechuryji, no more discussions. There have

been enough discussions.

SHRI GHULAM NABI AZAD: Tt is a current event, and the current thing needs

to be discussed right now.

MR. DEPUTY CHAIRMAN: Now, hon. Leader of the Opposition, no further

discussions. ...(Inferruptions)...

SHRI SITARAM YECHURY: 1 have risen here only in response to the hon.
Minister’s statement just now. As he said, all of us are aware of the ruling that the

hon. Chairman has given.

MR. DEPUTY CHAIRMAN: I have to give another ruling and, then, we have

to take up the discussion. ...{Interruptions)...

SHRI SITARAM YECHURY: Yes, Sir. The Leader of the House has written to
the Chairman, and that matter has been referred to. My point here is this and there is
also a point of order on it. Before you give your ruling, what does Rule 177 say? If
you want, I will quote the whole rule. But I am quoting the relevant portion. At an
early date, if the Chairman 1s satisfied, the notice may be admitted. T will quote 1t,
“_he may admit the notice and in consultation with the Leader of the Council fix the
date on which such matter may be taken up for discussion and allow such time for
discussion,..” The word used 1s “in consultation”, not “in agreement”, not in agreement
with the Leader of the Council. The word “in consultation” is very deliberately used.
The hon. Leader of the House may disagree with the iming. But the ruling has to come
1n consultation. My only submission, Sir, to you 1s, once it was decided and it appeared
in the List of Business and the Revised List of Business, then, now invoking that, in
consultation with the Leader of the House, we can decide on a time, subsequently some

other time, that is highly irregular and violative of that procedure.
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MR. DEPUTY CHAIRMAN: Okay, now please...

SHRI SITARAM YECHURY: Therefore, 1 am beseeching you as the Chair, do
not violate the procedure of this august House and please allow the discussion to take
place and after that, we will definitely subject the Rail Budget to a sufficient grilling
and we will give enough food for thought for the Government to answer. We will

definitely do that and cooperate with the Government, but allow this discussion first.

MR. DEPUTY CHAIRMAN: What Yechuryji has raised is again another important
point. The answer to what Nareshji raised is in Rule 177. T will read what he read
just now, “._he may admit the notice.” So, admission is for the Chairman. Chairman
has to admit. The next part is, *...and in consultation with the Leader of the Council
fix the date..” Yechuryji brought a new point. But before my reply to Yechuryji, I
would like to reply to Nareshji. The date has to be consulted The List of Business 1s
prepared for each date. You don’t prepare the List of Business today for another three
days. Each day, the List of Business is prepared. I am only interpreting according
to my understanding. You can defer, it is a different matter. [ am not an advocate
but however, I have to say what my understanding is. That is my duty. Hach date 1s

important because the List of Business is decided for each day.
SHRI SITARAM YECHURY: Agreed, Sir.

MR. DEPUTY CHAIRMAN: What was decided for yesterday’s business, there
was consent from the Government. Nobody has disputed it. From whatever the channel
we were to get the consent from the Government, we had got it. That was why it
was listed. The request of External Affairs Minister was also not conceded to. But
that consent was for vesterday. For today, as far as the Chair 1s concerned, the Chair
or the Secretariat should get a consent {rom the Leader of the Council. Now [ come

to your point.

o I IUAA ; STTHTRT ARG, 3T T8 ...(TIET). .

MR. DEPUTY CHAIRMAN: No, no; let me complete. I am not allowing vou.
After I complete you can speak if you want. For listing that business in the List of
Business for today according to rule 177, there should be consultation with the Leader

of the House.

In that consultation, we did not get the consent. That 1s the point. What you wanted

to know is whether consultation means consent or not. You know, the Supreme Court
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itself has given an interpretation on consultation and consent, which I don’t want to
quote now. I am not an advocate. But, for the practical purpose, my point is, if you
say ‘consultation” 1s not ‘consent’, then if the Minister is not available or if it 1s not
convenient for the Minister, if the Chair tells, ‘I consult and without consent I include
in the list, then what will happen? If the Rule 177 is to be operative ‘consultation’

should necessarily mean ‘consent’. ... (Inferruptions)...
sft =¥ sard : ey g 9 ' I L(HTEH).

MR. DEPUTY CHAIRMAN: The rule is to facilitate the smooth functioning of
the House. ...{Interruptions)...

The rule 1s to facilitate the functioning of the House. Kindly remember this. The
rule 1s not to obstruct the functioning of the House. Without giving the meaning ‘consent’
for “consultation’, Rule 177 can’t be operative, because when there is no consent from
the Minister, even if the Chair puts the subject in the List of Business, the discussion
may not take place. The purpose of the rule is to facilitate the functioning of the House.
If Rule 177 1is to be operative, you have to take the meaning of ‘consultation’ to be

‘consent’. Otherwise, vou can’t function this House. ... (Interruptions)...

SHRI SITARAM YECHURY: Sir, I entirely agree with you that if you have to
function the House, the practicality demands that this consultation would also mean
the agreement of the presence of the concerned Minister so that the discussion can
take place. You are correct in that sort of information for running this House. My
submission is concerning the precedence of such cases that have happened. A List of
Business is listed, and a Short Duration Discussion is listed for a particular day. You
are right again that the decision is for one particular day. If on that day, unfortunately,
some sitting Member expires. The House 1s adjourned for the day. The normal practice
and the precedent has been that-Sir, I am referring again-the business listed for this
day is taken up in the subsequent days. We have rulings in this. ...(Interruptions)...
Various interpreters of the Constitution of India and the rules of this House, who have
served here as Secretary-Generals, have all written and interpreted that that is the
practice. Now, we are asking: If the Government had agreed, like you said, to have
this discussion vesterday, that means there was an agreement and consent. But the
obstruction for not having the discussion came from the Government itself yesterday.

They are the ones who disrupted the House yesterday.

SHRI M. VENKAIAH NAIDU: Sir, who disrupted the House? Mr. Deputy
Chairman, Sir, who has disrupted?
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MR. DEPUTY CHAIRMAN: The Government has not disrupted.
...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Mr. Deputy Chairman, Sir, he should not have
commented like this. It is unfair to have comments coming from senior Members like

him. The entire world watched who disrupted the House. ... (Interruptions)...

2 qed gt + SUEHIld Heley, WReBR &l dvh ¥ L(FaEH). .
MR. DEPUTY CHAIRMAN: The Government did not disrupt the House.

SHRI SITARAM YECHURY: No, Sir, don’t say like that. Let him say that. But,
you don’t say that. The point is, he may say that But, the House was not allowed
to discuss it by quoting a different rule; a different rule which is not relevant to this
discussion under which the hon. Minister of External Affairs has given a letter to the

hon. Chairman. She has given letter under Rule 169.
MR. DEPUTY CHAIRMAN: No; that 1s not relevant here.

SHRI SITARAM YECHURY: That has not been allowed. Now, the whole of
yesterday was wasted because a different rule was quoted, out of context, and this
discussion was filibusted. I would not use the word ‘disrupted.” This discussion
was filibusted. Now, we are not responsible for that. The question was that the hon.
Chairman has given his ruling. In that ruling, the hon. Minister’s letter was disallowed.
Now, after that, the question of ‘consultation’ comes which vou have interpreted, for
practicality, as consent. The Supreme Court’s — I am not a lawyer, but all the eminent
lawyers here can say — interpretation is in terms of practicality whether discussion to
take place or not. But, in terms of precedence of this House and past practice, it 1s
always that if some thing 1s listed but cannot be taken up for some reason is carried

forward. So, therefore, we are saying to have this discussion.

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Sir, to rest this controversy,
I think, the Chair...

SHRI M. VENKATIAH NAIDU: Sir, I have a personal experience in this House. I
had given a notice to discuss about drought situation and also about giving remunerative
prices to farmers. Sir, for one year — three sessions — [ can vouch safe it also, in this
very House, the issue was listed for Short Duration Discussion/Call attention but could
not be discussed and it was not allowed next day. If you want, I can give you the

dates also. ... (Interruptions)...
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SHRI SITARAM YECHURY: Had you objected, I would have supported you.
Why did you not object? ... (Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir [ have one point to make.
The ruling given by the Chair today is that “consult’ means ‘consent’...
MR. DEPUTY CHAIRMAN: No, no. It 1s for practicality.

SHRI SATISH CHANDRA MISRA: Tt has to be reconsidered by you, because it
is against the very interpretation given by the Constitution Bench of the hon Supreme
Court in Transfer Case and Appointment Case. [t can never be ‘consent.” If it 1s

‘consent’, then, in fact, it will become impossible and impracticable.
MR. DEPUTY CHAIRMAN: Here, it is for practicality.

SHRI SATISH CHANDRA MISRA: Sir, ‘consent’ means, they have to talk and
to be consulted. It is not that it has to be ‘consent.” This will be against the judgment
of the hon. Supreme Court. Therefore, without going into the controversy, this ruling
should be reconsidered, because if ‘consultation’ interpreted as ‘consent’, it will be
absolutely against all judgments given by the hon. Supreme Court. Even recently,
they were consulted in the appointment of a Judge. It said, “No. [ don’t agree.” It
was sent back and the hon. Supreme Court has returned it back, because the process
is over as required under the Constitution with regard to ‘consultation.” That is why
consultation has to be deone. Tt i1s not the ‘consent’ of the Government. So, it should

be reconsiderad.

MR. DEPUTY CHAIRMAN: Misraji, that 1s what [ want to say. ... (Interruptions)...
Please allow me. [ will allow you. Misraji, that is why I said that the hon. Supreme
Court has said something about that. I mentioned that. But, my point, as I told vou, is
to make Rule 177 operative and unless vou take it as consent we will be in a dilemma.

...(Interruptions)...
SHRI SATTISH CHANDRA MISRA: Tt is required to be amended.
MR. DEPUTY CHAIRMAN: What to do then?

SHRI SATISH CHANDRA MISRA: The word ‘consultation” has been mentioned

there. So, it has to be taken as consultation.

MR. DEPUTY CHAIRMAN: Then the rule may have been amended.
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SHRI SATISH CHANDRA MISRA: It cannot be substituted by word ‘consent’

under any circumstances.
MR. DEPUTY CHAIRMAN: [ agree ...{Interruplions)...

SHRI P. RAJEEVE: Sir, just a minute ...{Inferruptions)... Our request is that you

should reconsider this ruling. Otherwise. ..

MR. DEPUTY CHAIRMAN: No, no. I only said that for practical purposes it
has to be...

ot TR JAUATA: SUTHTIRT ARG, B BT AT I IoTs o L (FFEH)... T
DI T 59 IO AT ...(HFIM)... AR A1 DI A wierT g ? ..(Haa™)...

SHRI P. RAJEEVE: Sir, let me complete it.

MR. DEPUTY CHAIRMAN: T will allow you. Both of you are speaking at the

same time!
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MR. DEPUTY CHAIRMAN: Let him complete ...(Taferruptions)... T.et him

complete; then I will call you. ...{Interruptions)...

oft T SAIA: 9 I8 L] W AAZd B I ..(HAAH)... R dgl el 177 H
o Teargort wael 7 fR? L(FIEF).. AT o |1, wa 177 1 R sy
q d¥ee Db AdRAT HRAT Bl el oid ATY dley & Do H¥h D] oy
TSdToR] wHCl, § olsT 7 © &= 91 See B AT L(DEH)...

o ITFIR : 98 od & [T 2 LL(F@IIF)... 27 $ T T8 8 (TS, .
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sft T AT v e g al NI (A, Sd BT golsT 2T, 9
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SHRI P RAJEEVE: Sir, I have two points. One, my request is to reconsider

the thing ‘consultation is equal to consent’.

MR. DEPUTY CHAIRMAN: I did not sav that. For practical purpose, I have to
take like that That is what I said. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, our rule-makers very cautiously selected the word
‘consultation’. If you use ‘consent’, that means, the power of the Parliament is
diluted; the Executive can encroach at any time upon the day-to-day functioning of

the Parliament. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: It 1s always...

SHRI P. RAJEEVE: My request 1s, you should use them, “consultation” along with

consent. It is entirely different. So, I request you to reconsider your ruling on that.

Sir, my second point is, Shri Nareshji and Shri Sitaram Yechuryji correctly stated

the thing about yesterday’s business. Sir, several rulings are here.
MR. DEPUTY CHAIRMAN: No, that is clear. ...(Interruptions)...

SHRI P. RATEEVE: Sir, from 1963 to 1972, there are 10 rulings. In these rulings,
it is specifically stated that if the House adjourns without transacting any business on
account of death of a sitting Member or any other 1ssues, the List of Business for that
day may be put down in the List of Business for the following day. This is the ruling.

Sir, eight former rulings are here. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: That 1s all subject to consultation. ...(Interruptions)...

It 1s not said. ... (Interruptions)...

31 IFd AR e (fagr): sywawmfa S, 45 g e g, w1 wge
3Tt 2{TSX B ...(FGEH)...

SHRI P RAJEEVE: We cannot find any other ruling ...{Interruptions)...
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SHRI ASHWANI KUMAR (Punjab): Mr. Deputy Chairman, Sir, I have a
submission to make for the simple reason that your interpretation of Rule 177 equates

consultation with concurrence.
MR. DEPUTY CHAIRMAN: In operation.

SHRI ASHWANI KUMAR: Just a minute, Sir. If that interpretation to give
practical effect to the functioning of this House is to be accepted, it would actually
negate the basic structure of this Constitution, which means that the business of this
House will be at the will of the Government of the day. If the Government does not

concur or agree, we will not be able to take it up ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Tt is not that.

SHRI ASHWANI KUMAR: Therefore, the Government cannot decide what is to
be decided and what 15 not to be decided.

MR. DEPUTY CHAIRMAN: It is not like that. ... (Interruptions)...

SHRI ASHWANI KUMAR: Sir, I have a submission to make. You are the custodian
of the rules and the Constitution. And these rules are derived from Article 118 of the
Constitution. These are constitutional rules. You are bound by the judgement of the
hon. Supreme Court with reference to the interpretation. Your interpretation, Sir, with
the utmost deference and respect to the Chair, is contrary to the basic principles of

interpretation. ...(Interruplions)...
MR. DEPUTY CHAIRMAN: Let me ... (Inferruptions)...

SHRI ASHWANI KUMAR: Sir, please do not set this precedent. The people of
this country will tell us that the House violated the spirit of the Constitution. We cannot

be a party to that charge in the interest of parliamentary democracy.

MR. DEPUTY CHAIRMAN: Okay; what do you want? ... (Interruptions)... T will

come to you; let me finish this.

SHRI ANAND SHARMA: I am on a very short point, Sir. I won’t repeat what
has been said by Shri Rajeeve just now, and Naresh Agrawalji and Sitaramji. First of
all, there should not be any doubt that such situations have arisen before this august
House and in the other House many times and this issue was settled through a number
of rulings that once it is listed, after admission, the listing is subject to consultation with

the Leader of the Opposition and the Leader of the House, means the Government.
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MR. DEPUTY CHAIRMAN: No, it is not like that. ... (Interruptions)...

SHRI ANAND SHARMA: I am saying the Leader of the House, the Government.
It is Rule 177 which has been quoted, “in consultation with’. Once the ‘consultation’
was done, ‘admission” was done, then it was listed in yesterday’s Business. Now my
limited point 1s, are we going to respect the rules? Number two, can this be just taken
out arbitrarily? Consent is on the discussion of subject. Consent is not in vacuum. It
was on this particular issue to be raised, which was accepted, consent was given. Can
the consent be withdrawn? We are getting trapped in technicalities and not respecting

the rules. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: 1 will allow you. ... (Inferruptions)... Let me make
it clear first. ... (Interruptions)... I will allow you. ...{Interruptions)... T will call you, 1

have no problem. ...{Interruptions)... First of all, ... (Interruptions)...

ft wegaa agddl : wr, fad gadl o) a2 b epr guan Sfl as um Tl 20,
T T T B 59 U< 74l 7 21 oIl . (T,

MR. DEPUTY CHAIRMAN: | have to explain it. ...(Interruptions)... 1 have
to explain. ...(Interruptions)... You please listen. ...(Interruptions)... 1 will allow
you. ...{lnterruptions)... 1 will allow vou also. ...(Interruptions)... 1 will call you
...(Interruptions)... Now you sit down. ...(Interruptions)... See, first of all, T would like
to submit that [ have an open mind. ...(Interruptions)... No problem. 1 am hearing it
with an open mind. ...(Interruptions)... But I have to make it very clear, especially
what you have said. Number one, for admission no consent, no consultation is needed.
Shall T read 1777 Mr. Anand Sharma said, “for admission, consultation”. No. If the
Chairman is satisfied—I am reading Rule 177, those who have the Rule Book may

2

also see. “-after calling for such information from the Member who has given notice

and from the Minister, as he may consider necessary, that the matter is urgent and is
of sufficient public importance to be raised in the Council at an earlier date, he may

admit the notice. ... (Interruptions)... Let me complete.
SHRI ANAND SHARMA: Please read the next line.

MR. DEPUTY CHAIRMAN: I am not a legal luminary. I only read and understand.
Therefore, let me complete. I told yvou that I have an open mind.

SHRI ANAND SHARMA: That means Minister has been consulted.

MR. DEPUTY CHAIRMAN: You can correct me also, no problem. Therefore,
let me make my point. 3MY dfST| ..(RAIF)... He may admit the notice, number
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one. For admission, no consent is needed. This is number one. 2l amy dfaul
WW(FFET).., Number two, “in consultation with the Leader of the Council’ fix the

date. ...{Interruptions)... Now consultation 1s needed for date only.
SHRI ANAND SHARMA: 1t was fixed ...{Interruptions)...

MR. DEPUTY CHAIRMAN: ... (Interruptions)... | agree. ...(Interruptions)... 1 told
you that [ am not an advocate but [ have to understand. Let me understand from vou also.
[ am learning from you also. I am listening to everybody and learming from you also.
...(Interruptions)... Let us have an open mind ...{Interruptions)... It is, “in consultation
with the Leader of the Council that the date is fixed. “...(Interruptions)... Chaturvediji, I
request you to allow me to complete. ... (Interruptions)... Let me complete, and then only
I can allow. ... {Interruptions)... So, for ‘date’ consultation is needed. ... (Inferruptions)...
Anand Sharmaji. ...(Interruptions)... for admission of a subject no consent is needed,
but the rule says, for fixing the date consultation is needed. ... (Interruptions)... In that
process of consultation, if the Government has not agreed for a date, what can be
done? What can the Chair do? ... (Interruptions)... No, listen. ... (Interruptions)... Please.
(Interruptions)... Let me complete. ... (Interruptions)... 1 will tell you. ... (Interruptions)...
Sit down. ...(Interrupiions)... Let me complete. ... (Interruptions)... Then I will adjourn
and go. Let me complete. ... (Interruptions)... The normal practice, in this House, 1s that
a date will be fixed if the Government also agree on that date. This 1s the practice.
That’s why I said that I did not give a new meaning to ‘consultation’. I only want
that Rule 177 be operational. In case of a Short Duration Discussion, “consultation’
has to be construed as ‘consent’, otherwise Rule 177 cannot be operative. That’s what

I said. ...{Interruptions)...

SHRI SITARAM YECHURY: I agree with you, Sir. ...{Interruptions)... 1 agree
with you. ...(Inferruptions)... 1 agree with vou, but I have a point. Show me a rule

where once the consent, once given, can be withdrawn.

MR. DEPUTY CHAIRMAN: No, it cannot be. ... (Interruptions)... It cannot be

withdrawn. ... (Interruptions)...

SHRI SITARAM YECHURY: So, how was it withdrawn yesterday?
...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, they have not ...{Interruptions)...
SHRI SITARAM YECHURY: They gave a consent. ...{Interruptions)...

MR. DEPUTY CHAIRMAN: No, that I did not really allow. ... (Inferruptions)...
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SHRI SITARAM YECHURY: That you did not allow. ... {Interruptions)...
MR. DEPUTY CHAIRMAN: No, that we did not allow. ... (Interruptions)...

SHRI SITARAM YECHURY: You did not allow that, therefore, continue the

discussion. ...(Interruptions)...

ot Sggamafa : A4l e Sfl, sy qifee L (=EEF).. What is your point?
...(Interruptions)...

SHRI V.P. SINGH BADNOR (Rajasthan): Sir, no dictionary, in the world, says that
the words “consult’, and “consent” are the same. The words ‘consult’ and ‘consent” are two

different things. Nobody can say that ‘consult’ means ‘consent’. That’s number one.

Number two, we are having the meeting of the BAC in another one hour’s
time. We can discuss this matter in the BAC meeting. The Government has not said
that it does not want to discuss the issue which has been raised here.
..(Interruptions)... 3T TFHT W T et ST L..(FGEF)... Heaven is not going to

fall if we have this discussion after one day or two days. ...([Interruptions)... We

want to discuss this and we will discuss this.

Number three, the point that I am trying to make 1s this. It 1s also important that
the business of the House 1s also governed by the Government Business. If that 1s not

given priority, then, what will ... (Interruptions)...
sft ¥ SEre: W% Pul foran 87 .(HIEF)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, please listen to me.
...(Interruptions)...

2ft I IATA: g adHe @1 8199 T8 81 L (FQH).. AT 8IS TadHe 9§
g-S T8l Bl .. (AIF)...

2ft gapTer A= ER: TE-ET, U8 <u b1 B89 B .L(FIUH)...

SHRI SUKHENDU SEKHAR ROY: Sir, [ have a point of order. ... (Interruptions)...

I have a point of order. ...{Interruptions)...
st Sumumfa: sy Fife, aifem) ..(FagH)..
SHRI SUKHENDU SEKHAR ROY: Sir, my point of order is ...(Interruptions)...

SHRI VIJAY GOEL: Under which rule? ...(Interruptions)... Under which rule?
...(Interruptions)...
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SHRI SUKHENDU SEKHAR ROY: Under Rule 177. ...(Interruptions)... First,
I raised the point of order yesterday. ... (Interrupiions)... But while giving the ruling...
{Interruptions)...

ot Iggamafy : anv qifery, Sifeel . (EEgF)...

SHRI SUKHENDU SEKHAR ROY: But, while giving the ruling, you did not
mention my name. ...{Interruptions)... Therefore, I have a right to speak. I have a right
to speak because the point of order was first raised by me. My submission to you is
that the way the procedure is being over-simplified 1s not acceptable. *Consultation’
means ‘consultation’. There are a plethora of judgements of the hon Supreme Court.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: That I agree. ...{Interruptions)...

SHRI SUKHENDU SEKHAR ROY: The Supreme Court has said that you should
go by the ordinary meaning of a word given by an English dictionary.

MR. DEPUTY CHAIRMAN: No; no. I said, “To make it operational”.
...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Had the meaning of the word ‘consultation’
been ‘concurrence’, then, the word “concurrence’ had not found a place in the English

dictionary.
SHRI D. RATA® . (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no, that 1s expunged. ...{Interruptions)... Sit
down. Sit down. ... {Interruptions)... That is expunged. ... (Interruptions)... Listen, please.
..(Interruptions)... That 1s expunged. ...(Interruptions)... Sit down. ...(Inferruptions)...
Sit down. ...(Interruptions)... No, it cannot be allowed. ... (Interruptions)... No, no, it
cannot be allowed. ... (Interruptions)... All of you may please sit down. ... (Interruptions)...
No discussion. ...(Interruptions)... Sit down. ...{Interruptions)... It cannot be allowed.

.(Interruptions)... Sit down. Sit down. ...{Interruptions)...

SHRI ANANDA BHASKAR RAPOLU (Telengana): Sir, I have a new point to

make. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: 1 don’t want a new point. ...(Interruptions)... Sit

down. ...(Interruptions)... Sit down. ...(Inlerruptions)... Mr. Siva, please sit down.

*Expunged as ordered by Chair.
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...(Interruptions)... Hon. Members, I have to say one thing. ...(Inferruptions)... 1 gave

a ruling. ...{(Interruptions)... Please. ...{Interruptions)... Sit down.

Don’t want to listen anything more. I have heard. ...({Interruptions)... 1 know
how the discussion is going. Now 1 understood ...(Interruptions)... Sit down.
...(Interruptions)... The trend of the discussion I understood. ...{Interruptions)... Sit

down. ... (Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: I want to make a point. I need to be
heard. ... {Interruptions)...

MR. DEPUTY CHAIRMAN: No, I don’t want to hear you now. Sit down.
...{Interruptions)... 1 don’t want to hear you now. ...(Interruptions)... Please.
.(Interruptions)... Members, please hsten. ...(Interruptions)... I don’t want to hear
now. Sit down. ...(Interruptions)... 1 am on my legs. ...(Interruptions)... Sit down.
...(Interruptions)... 1 am standing here. Sit down. ... {(Interruptions)... You should know
the rules. ... (Interruptions)... You should know the rules. ... (Interruptions)... | am standing
here. You should know the rules. ... (Interruptions)... Sit down. ...(Interruptions)... Please
listen. Hon. Members, please listen. ...(Interruptions)... 1If you want to listen, listen
Otherwise, I can adjourn. ...{Inferruptions)... See, I gave a ruling. In that ruling, I did
not say consultation equals to or means consent. | also mentioned that I know what
Supreme Court has said about the word “consultation’ I said that also. ... {Interruptions)...

Please. ...(Interruptions)... No, please. Sit down. ...(Interruptions)...

SHRI JANARDAN DWIVEDI (NCT of Delhi): Sir, T want to raise a point of

order.

MR. DEPUTY CHAIRMAN: Let me complete, I am on my legs. ... (Interruptions)...
Please. ...(Interruptions)... No, no. I am on my legs. ... (Interruptions)... So, you cannot
raise it now. ...{Interruptions)... After 1 sit down, yvou raise it. ...(Interruptions)...
No, no. ...{Interruptions)... What are you doing? ...{Interruptions)... What are you
doing? ...(Interruptions)... No, please. ...{Interruptions)... What are vou doing? You
can’t raise the point of order when [ am standing? ...(ITnterruptions)... No, please.
..(Interruptions)... No, please. ...(Interruptions)... Please, please. ...{Interruptions)...

Please listen ...{Interruptions)... Okay, if you are in no mood to listen,
SOME HON. MEMBERS: Adjourn it.

MR. DEPUTY CHAIRMAN: But I have to explain it. ...(Interruptions)...
I have to make one thing clear. I have not said consultation means ‘consent’.

...(Interruptions)...
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SHRI TIRUCHI SIVA (Tamil Nadu): That is construed as consent.

MR. DEPUTY CHAIRMAN: Let me speak. If 1T have not said like that
..(Interruptions)... Mr. Siva, you are my [riend. Please sit down. ...(Inferruptions)...
No, let me complete. 1 said, to make Rule 177 operative, unless there is consent for
the date, discussion cannot take place. ...(ITnterruptions)... Let me complete. 1t is for
the “date’. Today also, you know why the discussion did not take place. The discussion
did not take place because the government did not agree to the date you gave. [ am
in this House for the last ten years and I was in the Lok Sabha for nearly 20 years. 1
have not seen a single instance when a subject was included in the List of Business
without ensuring the convenience of the Minister and the Minister saying, “T cannot
come and reply. I am not available.” ...{Interruptions)... Yes, the rule is there. I know.
...(Interruptions)... Please listen. ... (Interruptions)... Let me complete. ... (Inferruptions)...
Let me complete. ...{Interruptions)... Please sit down. ...{Interruptions)... Let me
complete. ...(Interruptions)... Let me complete. ...{Interruptions)... Please sit down.
..(Interruptions)... So, what 1 said 1s ...(Interruptions)... to make Rule 177 operative, 1
am tepeating, to make Rule 177 operative, we have to treat it as consent. That is the
ruling. If you have any objection to the ruling, [ said, I have an open mind; there 1s
already a direction regarding a ruling that you can come to the Chamber and discuss

with the Chairman. That 1s what 1s to be done. ...(Inferruptions)...

SHRI TIRUCHI SIVA: Sir, we are discussing it in the House. Our views also

need to be recorded. ...{Interruptions)...

MR. DEPUTY CHAIRMAN: I told you, I have an open mind. If you want, 1

can read the ruling too. ... (Interruptions)...
SHRI P RAJEEVE: Sir, this will have a very serious impact. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: You can come to the Chamber, discuss it with
the Chairman; 1 have no problem. I have an open mind. That chapter is closed.

...(Interruptions)...

SHRI TIRUCHI SIVA: Our views must go on record in the House and not in the
Chamber. The discussion in the House should be ... (Interruptions)... Why do we have the

House if you can discuss everything in the Chairman’s Chamber? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: That chapter is closed. ...(Inferruptions)... Let us

now have the discussion on the Railway Budget. ... (Interruptions)...
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SHRI P. RAJEEVE: Sir, we want Short Duration Discussion, ... (Inferruptions)...

MR. DEPUTY CHAIRMAN: Now, [ am taking up discussion on the Railway
Budget. Are vou ready for the discussion? ...{Interruptions)...

SOME HON. MEMBERS: No, Sir. ... (Inferruptions)...

SHRI TAPAN KUMAR SEN: Sir, Short Duration Discussion. ... (Inferruptions)...

We want Short Duration Discussion right now. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Who would be speaking? ... (Interruptions)... Shri
Prabhat Tha. ...(Interruptions)...

THE BUDGET (RAILWAYS), 2014

ot guE W (T ET): IR TR, B9 ¥ Jelc IR XA WAl Sff 3
TEA-95d Tz & 3T | .(FIIH)... IR DI 3oal & 67 ATAT § BIRT T 60 ATd
vl dofe uEgd [y € 3l 99 60 wrdl H§ @i A dd @) 9% gdd @) 8 b e
ved q¥) dve ¥ dgerdl § @) B .(FHEF)... sugumfa o, 45 891 & afex
HaTTs el St &k 7e Reer it 3 =1 ve Ufaeiie aoie Ry e 2, S9d
for # ST 9uTs <1 ) . (TET)...

SHRI TAPAN KUMAR SEN: We want Short Duration Discussion right now.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: The House 1s adjourned to meet tomorrow at
11.00 am.

The House then adjourned at fifty-three minutes pasi
two aof the clock till eleven of the clock on
Friday, the 18th July, 2014.



